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MR. DEPUTY SPEAKER: Mr.
Shastri, I think you are not presssng for
the Bill. Are you withdrawing it ?

SHRI RAJNATH
SHASTRI : I withdraw it,

SONKAR

MR. DEPUTY SPEAKER : The
Question is:

“That leave be granted to with-
draw the Bill to provide for a
review of Hindu scriptures and
other religious literature and for
that purpose establish a
Commission and for matters
connected therewith, with a view
to identify and omit or amend
such words, sentencs, paragraphs,
stanzas, chapters, etc. from the
scriptures and other religious
literature which tend to encournge
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or propagate hatred, discrimi-
pnation, inequality or untouch-
bility among citizens on grounds
of rreligir,-n, race, casts, sex,
vocation or place of birth, in
violation of the principles en-
hrined in the Constitution of
India and the solemn resolution
of the people of India contained
in the preamble to the Con-
stituion,"’

The motion uas adopted.

SHRI RAJNATH SONKAR
SHASTRI1 : T withdraw the Bill.

———— —

17.57 hre.

CONSTITUTION (AMENDMENT) BILL*
(Amendment of Article 51)
SHRI RATANSINH RAJDA:
(Bombay South): I beg to move for

leave to introduce a Bill further to
amend the Constitution of Indta.

MR, DEPUTY SPEAKER : The
question is:

“That leave be granted to intro-
duce a Bill further to amend the Const-
itution of India."’

T he motion was adopted.

SHRI RATANSINH RAJDA : 1
introduce_the Bill,

— —

17.58 hrs.

RESERVATION OF VACANCIES
IN POSTS AND SERVICES (FOR
SCHEDULED CASTES AND SCHE-

DULED TRIBES) BILL.

& W W (@A) : IISAR
agieg, & sew sxar g fe oW

* Published in Gazette of India Extra-
ordinary, Part II, Secrian 2 dated
23,3.1984,
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ar, tafag Taw oA wAm & fag
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MR, DEPUTY SPEAKER: He may
continue his speech next time.

The House now stands adjourped
to again at 11 a. m. on Monday.

18.01 hrs.

The Lok Sabha the adjourned to meet
at Elevenofthe Clock on Monday the
26th March 1984 Chaitra 6, 1906 (Saka)
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